
ORDER 1.

Parties to Suits.

I~y be joined as plaintiffs.
(Court to order separate trials.
" be joined as defendants.

~;'givejudgment for or against one or
if joint parties.
need not be interested in all the relief

m(!d.,
,for-parties liable on same contract.
11plaintiff in doubt from whom redress is tCl
sought.
lerson may sue or defend on behalf of all in
1e interest.
IdeI'and non-joinder. '

,,!lame of wrong plaintiff.
may strike out or add parties.
gefendant added, plaint to be amended.
:t .of suit. '

ranee of .one of several plaintiffs or defen-
nts for .others.
.ons as to nonjoinder or misjoinde~.

ORDER II.

Frame of s.uit.

e of suit.
.0 include the wholeclaim.
uishment of part of claim.
',on to sue for one of several reliefs.
'.of causes of action.
:ertain tlaims to be joined for recovery of

, l1aveableprcperty.
,5 by or against executor, administrator .or
ir.'
o,fC.ourt to order separate trials.

ISas t.o misjoinder.

ORDER Ill.

'nces,etc., may be in persan, by recug-
;lgent or by pleader.

:e4 agents.
,{pr.ocess .on recognized agent. '

ent .01pleader.
iI'.ocesson pleader.
:cept service.

~~t to be in writing and to be filed in
'to

ORDRR IV.

and Ser'Cice of Summons.

Issue of Summons.

..'5.'S!~~~tW~~\)~::e1~~~r;;~~illf~~~~~~r1~1fi~~
6, Fixing day far appea,ranqe .ofdefendant.) " '
7. Summons t.o o~der>;def('!ndant t.o produCe docu-

ments relied oi1by him. ' ,{! ,C

8. On issue .of,su,m1p.o),1sfar ,finaldi~osa1.;d(;f~-
dant ta hediiec~Qto. produce h~,,!itneSses;';

',~" '0'"

Sqr'l1ice of 'SuinmoJts.

9. Delivery or transmissi.on.of summons far service.,
10. Mode .of service. '
I I. Service on several defendants.

12. Service to be an d~fendant in person when, practi-
cable, or an hIs agent.,! '

13. Service an agent by whamdefendantcaniesan"
business.

14, Service an agent in charge in suits far immove-
able pr.operly.

IS. Where service may bean male member .of defen-
dant's family. -

16. Person served to sign acknawledgment.
17' Procedure when defendant refuses t.o accept

senoice, .or cannot be faund.
18. Endorsement of time and manner .of service. '
19. Examinaticn.of serving officer.
2.0. Substituted service.

Effect .ofsubstituted service.
Where service substituted, time for appearance to

be fixed.
21. Service .ofSUmmOns where defendant resides within

jurisdiction of another Ccurt. '

22. Service, within Presidency-towns and Rangoan,
of summons issued by Caurts outside.

23. Duty of Caurt to which summons is sent.
24. Service on defendant in pris.on.
25. Service where defendant resides out .of British

India and has no agent.
26. Service in, foreign territory through Political

Agent or Court.
27. Service an civil public "O{IiC'eror on servant.of

railway campany .or local authority.
2:3. Service an soldiers.
29. Duty .ofperson tc whom summons is delivered or

sent for service.
30: Substitution.of letter for summons.

ORDER VI.

P leadingsgenerally.

I. Plec'\ding.
2. Pleading to state material facts and nat evidence.
3. Forms .ofpleading.
4. Particulars to be given.where n{'cessary.
5., Further and ~tter statement, .or particulars.
6. Canditicn precedent.
7. Departure.
$. D enia.1 .ofcontract.
9. Effect.of d.ocument ta be stated.

10. Malice, knowledge, etc.
II. Notice.
12. Implied contract,.or relation.
13. Presumptions .of law. .
14. Pleading ta be signed.
IS. Verificatian of pleadings.
16. Striking out pleadings.
17. Amendment of pleadings.
IS. Faiiurp, tc amend after order.

ORDER VII.

Plaint.

1. P"rticubrs to be contaillc.din plaint.
,~. In mcr,cYsu;L,.
3, \Vherro the subject-matter of the lit i:simmovt"

5.
,,\:::~ ;b rep,(~,(;nt;'

'n! :,,'cst ;,HeI E:tbiiity , be :;\;01'111.
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'<c" '., --,

..roIriUmitation'1!Iw. '

IY~teq;",:
, 'parate"gro:l,nds.

c <.co,",'- _n,~a'dmj~tmg plaint.
Concise'statements: ' .

~rirofplaint. 'v ,
" ",,_rO!=~ure on returning plaint.
ti;"R~jection of plaint;

,,'12;""Procedure on rejecting plaint.
Yet: Wh~r" rejedi0!1 of Dbin~ doeS no~ pr~lude pre.

sentation o! :..'~.,;., i'.~:..:.

."

.' Documents relie,ion in'plaint.

14. Production of document on which plaintiff sues.
List of other documents.

I5~'Statement in case of documents not in bis pOSe
session or power.

16. Suits on.lost negotiable instruments.
17. Produchon of shop-book.

Original entry to be marked and returned;
18. Inadmissibilityof document not produced when

plaint filed.
.

ORDER VIlI.

Wr,z~ttenStatement and Set-oil.
I. Written statement,
2. New facts must be speciaIly pl~ded.
3. Denial to be specific.
4. Evasive denial.
5. Specific denial.
6. Particulars of set-off to be given in written state-

ment.
Effect of set. off. .

1. Defence or set-off founded on separate grounds.
8. New ground of defence.
9. Subsequent pleadings.

10. Procedure when party fails to present written
statement called for by Court.

ORDER Ix.

Appearance' (If Parties and Consequence oj
Non, appearance.

I. Parties to appear on da')' fixed in summons'for
defend;.nt tv 3ppear and answer. ,

2. Dismissal of suit where summons not served in
consequence of plaintiff's failure to pay costs.

3. Where neitl>erparty appears, suit to bedismi~sed.
'4- Plaintiff may bring h e...b syit or Court may Iestore

suit to file.
5. Dismissal of suit where plaintiff, after summons

return,ed unserved, fails for a year to apply for
freshsummons. "

6. Procedure when only plaintiff appears.
. When summons duly served.

When summOnSnot duly served. '
When summons served, but not in due time.

7. Procedure where defendant appears on day of
adjourned hearing and assigns good cause -for
previous non-appearance.

.. 8. Procedure where defendant only appears.
9, Decree against plaintiff by default bars fresh

suit.
10. Procedure in case of non-altemunce of one or

more of several plaintiffs.
11. Procedure in case of ,non-attendance of one or

more of several defendants. '
12. Conse~uence of non. attendance, without sufficient

cause shown, of party ordered' to appear in
person.

SJftirJg aside Decree:; ex parte.

13. Setting aside decree ex parte against defend:mt.
- 14. No decree to be set aside without nolke -to

opposite party. '

:26

ORDER X.

Examination of Parties by the Cour,!:J. ""

I. Ascertainment whether allegations in' pleadi. .. d d . d ..'
are aamltte or eDle. ..} "'1

2. Or~l examination of party;:orcompanion'
party. ,- ," 'i.,~{'",'

3, Substance of examination to be""ritt~ry, '
u: :CL~,-i o. ':I,.'_:Ly.: p1tad,

answer.

ORDER XL .

Discovery and Inspection.

I. Discovery by interrogatories.
2. Particular interrogatories to be submitted.
3. Costs of interrcgatories.
4. Form ofinterrogatories.
5. Corporations:
6. Objections to interrogatories by answer.
7. Setting aside and striking out interrogatories.
8. Affidavit in answer, filing.
9. Form of aflidavi,t in answer.

10. No exception to be taken.
YI. Order to answer or answer further.
12. Application for discovery of documents.

, 13. Affidavit of documents.
14. Production of documents.
15. Inspection of documents referred to in

or affidavits.
16. Notice to produce.
17. Time for inspection when notice given.
18. Order for inspection.
19. Verified copies. "

20. Premature discovery.
21. Non-compliance with order for discovery.
22. Using answers to interrogatories at trial.
23. Order to apply to minors.

ORDER XII..
Admissz'ons.

,,"'1
1. Notice of admission of case.

'2. Notice to admit documents.
3' Form of notice.
4- Notice to admit facts. .
5. Form of admissions.
6. Judgment on admissions.

'7. Affidavit of signature.
8.Notice to produce documentc-.
9. Costs.

ORDER XIII.

Production; Impounding and Returll. ments.

I. Documentary evidence to be produced at"'!
hearing.

2. Effect of non.production of documents.
3.. Rejectionof irrelevantor inadmissibledocument
4, Endorsements on documents, admitted in e'

dence. :
5. Endorsements on copies of admitted entries,

books, accounts and records.
6. Endorsements on documents' rejected as ioa

missible in evidence. . . ~ 1

7. Recording of admitted and return of reject!
documents. ' . 1

8. Court may order any document to pe impoundei
9. Return of admitted documents.

10. Court may send for papers from its own recore
or irom other Courts.

II. Provisions as to documents applied to ma~eti
. objects.



,1ssues and Determination of
'ssues of Law or on Issues agreed

,,£.issues.
law and of fact.

,terials from which issues may be framed.
rirt may examine witnesses or documents befole
aming issues.
er to amend, and strike out, issues.
stions of fact or law may by agreement be
lted in form of issues. '

urt, if satisfied that agreement was executed in
'oodfaith, may pronounce judgment.

ORDER XV.

,,'sposal of the Suit at the first headn!.
Patties not at issue.

ne of several defendants not at issue.
artics at issue.
'ailure to produce evidence.

ORDER XVI.

utnmom'ng and Attendance of Witnesses.

;~mmons to attend to give evidence or produce
documents.

Expenses of wItness to be paid into Court on
applying for summons.

Experts.
Scale of expenses.
'fender of eJ!:pensesto witness.
:~r6cedure where insuffi~ientsum paid in.
Expenses of witnesses detained more than one

day.
rime, place and purpose of attendance to be
'specified in summons.
iummons to produce document.
'()\ver to require persons present in Court to
give evidence or produce document.
.ummonshow served.
'ime for serving summons.
'rocedure where witness fails to comply with

jsummons.
twitnessappears, attachment may be withdrawn.
~{ocedureif witness fails to appear.

leof attachment.
rt 'may of its own accord summon as witnesses

,rangersto suit. '

ty of persons summoned tQ give eviden:e ')r
,roducedocument..hen d:ey may-depart.

,pplication of rules 10 to 13.
'rocedure where witness apprehended cannot give
evidence or produce documfnt.
,o'witness to be:ordered to attend in person un-
ess resid~nt within certain limits.
'nsequence of refusal of party to give evidence

~n.(;alledon by Court.
.~ .as to witnesses to apply to parties sum-
ned.

ORDER XVII.

Adjournments.

rt may granttitne and adjourn hearing.
:5:of,adjournment.
~edure ifparties' fail to appear on day fixed.
Irt may proceed notwithstanding either parly
,iI~~o produce evidence, etc.

. ORDER XVIII.

Wing of th~ 5ut't and Examz'nation of
Witnesses.

another

ORDER XIX.

Affjdav,'ts.

I. Power to order any point to be proved by am.
davit.

2. Power to order attendance of deponent for cross--
examination.

3. Matters to whichaffidavitsshall be confined.

ORDER XX. .

Judgment and Decree.

I. Judgment when pronounced.
2. Power to pronounce judgment written by Judge'$
. predecessor.

3. Judgment to be signed.
4. Judgments of Small Cause Courts.

Judgments of other Courts.
5. Court to state its decision on each issue.
6. Conten~ of decree.
.7.' Date of decree. .
8. Procedure where judge has vacated office before

signing decree. . .

9.Decreefor recoveryof immoveableproperty,. ~

10. Decree for delivery of moveable property.
1I. Decree may direct payment by instalments.

Order, after dt:cree, for payment by in~ments.
12. Decree for possession and mesne profits.
13. Decree in administration-suil.
14-Decree in pre-emption-suit.'
15. Decree in suit for dissolution of partnership.
16. Decree in suit for. ,account between principal and

agent. .
J 7. Special directionsas to accounts.
18. Decree in suit for partition of property or separate

possession of a share therein. .
19. Decree when set-off is allowed.

Appeal from decree relating to set-off.
20. Certified copies of judgment and decree to be

furnished.

ORDER XXI.

Execution of Decrees and Orders.-

Payment untier Decree.

I. Modes of paying money under decree.
2. Payment out of Court to decree-holder.

Courts executing Decrees.

3. Lands situate in more than one jurisdiction.
4. Transfer to Court of Small Causes.
s. Mode of transfer.
6. Procedure where Court desires that its own.decree

shall be executed by another Court.
1. Court receiving copies of decree, etc., to file same

without prooL
8. E,,<~cutiunof uccrce or order Co11rt to which

sent.
9< Execution by High Court of d:~C:f!'~tr;ip5krre,J

other Cot:r"
27



10. Appliciiroo'for execution..-: '110<'Oral application.
, "Written application.

,0, 12. Application for attachment of moveable property 0-
-not in judgment-debtor'spossession.

13; Application for attachment of immoveable pro-
.- - perty- to contain certain particularso

- n:- to C;',;,!:~,;certified extract from Collector's
- register in'certain cases. .

15. Application for execution by jointdecree-holdero
"'16; Application for execution by transferee of decree.

17. Procedure on receiving application for execution
/ , of decree.

IS. Execution in case of cross-decrees.
19. ExecutioR in ~ of cross-claims unaer same

decree.
20. Cross-decrees and cross.claims in mortgage-suits.
:u. Simultaneous execution.

, 22.Notice to show cause against execution in certain-cases. '

23. Procedure after issue of notice.- I

Processfor execution.

24. Process for execution.
25. Endorsement on process.

- Stay oj execution.
26. When Court may stay execution.

- Powerto requiresecurityfrom, or impose condi-
tions 'upon, judgment-debtor.

27. LiabIlity of judgment-debtor discharged.
28. Order of Court which passed decree or of appel-

late Court to be bindinj; upon Court applied to.
29. Stay of execution pendlOg suit between decree-

holder and judgment-debtor.

Mode of e.ecution.

30. Decreefor paymentof money. -
31. Decree for specific moveable property.
32. Decree for specific performance for restitution

, of 9>njugal rights or lor ~n injunction.
33; Discretion of Court in executing decrees for

r~titution 01 conjugal rights. -

34. Decree for execution of document, or endorse-
ment of negotiable instrument.

35. Decree for immoveable property.
'36. Decree for deli\ery of immoveable property when

, in occupancy of tenant.

Arrest and detention in the civil prison.,

37i Discretionary power to permit judgment-debtor
to show cause against detention in prisun.

- a8. Warrant for arrest to direct judgment-debtor to
.' be brought up. . -

39. Subsistence-allowance. -
40. Proceedmgs on appearance of judgment-debtor in

obedience to notice or after arrest.

Attachment of property.

4i. Examination of judgment-debtor as to his pro-
perty. -

42. Attachment in case of decree for rent or mesne
pronts or other matter, amount of which to be
subsequently determined.

43. Attachment of moveable property, other thall
agricultural produce, in possession of judg<
ment-debtor. '

44. Attachment 01agricultural produce. .
45. Provisions as to agricultural produce- under

attachment.
46, Attachment of debt, share and other property not

in possession of judgment-debtor.
41. Attachment ofshare in moveables.
48. Attachment of salary or allowances of public

officer or servant of railway company or local
3Llthority. '

,8

, RULJCS,',
, '

49. Attachment of partnership property.
So. Execution of decree against firm. -
51. Attachment of negotiable instt;iri1~ts.' " :
52. Attachment of property in custody of. Court-or

public o!ficcr. . ;r
53. Attachment of decrees. -

54. Attachment of immoveable property. -, .
55. Removal of attachment after satisfaction of

d~~ -

56. Order for paYU1entor coin or currency notes to
party entitled under decree.

57. Determination of attachment.

Investigation of claims and objilctions.

58. Investigation' of claims to, and objections to
attachmentof, attached property. -

Postponement of sale. . '

59. Evidence to be adduced by claimant.
60",Release of property from attachment.
61.,Disallowance of claim to property attached.
62. Continuance of attachment subject' to c1aim...of '

incumbrancer. . -
63. Saving of suits to establish right to attached

property.

Salegenerally. .

04. Power to order property attached to be sold
and proceeds to be paid to person entitled.

65. Sales by whom conducted and how made.
66. Proclamation of sales by public auction.
67. Mode 01making proclamation.
68. Time of sale.

. 69' Adjournment or stoppage of sale.
70. Saving of certain sales.
11. Defaulting purchaser answerable for loss on

re-sale.
12. Decree-holder not to bid for or buy property

without permission. "
Where decree-holder purchases, amount of 1

decree may be taken as payment.
73. Restriction on bidding or purchase, by officers.

I

j
74- Sale of agricultural produce.)
75. Special provisions relating to growing crops.'
]6. Negotiable i'.1strum~ntsand shares in corporations,

J77. Sale by public auctIon.
78. Irregularity not to vitiate sale, butaoy person 1

injured may sue. j79. Deliveryof moveableprop(!rty,debts and shares. -,

80. lransler of negotiable instruments and shares.
81. Vesting order in ~ase of other.property.

Sale of moveableproperty.

Sale of immoveableproperty.

82. What Courts may order sales. . .
83. Postponement of sale to enable judgment-debtor

to raise amount of decree.
84. Deposit by purchaser and fe-sale on default.
85. Time for payment in full of purchase-money.
;;'0. Procedure in default of payment.
87. Notification on re-sale.
ts1S. -Bid of co-sharer to have preference.
89. Application to set aside sale on ,deposit.
90. Appiication to set aside sale on ground of ,irregu-

larity or fraud. -
, 91. Application by purchaser to set aside sale on .

ground of judgment-debtor having 110Saleable
interest. -

t92. Sale when to become absol~te Or be set aside.
93. Return of purchase-money In certain cases.

"=-. 94" Cer~ificaLe to purchas~r.
;ls.:.Dehveryof property In occupancy of judgment-

debtor.
96.)elivery Ofproperty in occupancy of tenant.



""~1ifi,ollossusion ttJaec".-1wld". 01'.
",/?~,'purchaser. ,

t~cif'~ "ob~truclionto po~ession'of im.
2)moyeable property. ,

~istance or obstruction by judgment.debtor.
'E$istaitceor obstruction by bond fide claimant;
!ispossession by decree-holder or purchaser.
'ond fide claimant to be restored to p~ssessi:>n.

~ __ulesnotapplicableto transfereelite penlknte.
~~Orders conclu:;ive SlJbjfct to reglJla: SlJit.

ORDER XXII.

:f~thJ Marriage and Insolvency of Part!'es.
1:'No abatement"by parly's death,if right to sue
':?' survives., '

;j; Procedure where one of several plaintiffs or
.,', defendants dies and right to sue survives.
3: Procedure in ckse of death of or.e of several plain-

, tiffs or of sole plaintiff. ,

<4-'Procedure in case of death of one of several defen-
:"y dants or of sole defendant.
1S: Determination of question as to legal repre$enla.
. 'tive.
6.' No abatement by reason of death after hearing.

. 7. Suit not abated by marriage of female party.
8. When plaintiff's insolvency bars suit.

, Procedure where assignee fails to continue suit or
,.,' give security. '

"', 9- Effect of abatement or dismissal.
'to. Procedure in case of assignment before final
:' order in suit:. '

',,11. Application of Order to appeals.
,.)3. Application of Order to proceedings.

ORDER XXIII.

Withdraf1/a/ tmd Adjustment of SUJ'ts.

I. Withdrawal of suit or abandonment of part of
claim.

2. Limitation law not affected by first suit.
--3-Compromiseof suit.
:4. Proceedings in execution of decrees not
; affected.

ORDER XXIV.

.Payment into Court.

:1. Deposit by defendant of amount in satisfaction of
claim.

'.oN otice of deposit.
,~ Interest on deposit not allowed to plaintiff after
, , notice.
~~'Procedure where plaintiff accepts dep'}sit a...
':,. ; 'satisfaction in part. '

, Procedure where he accepts it as satisfaction in
. full. '

'.
ORDER }L'CV

$ecurz'ty lor Costs.

~,When securityfor costs may be required from
,plaintiff .

,,:l,,~Residenceout of!British India.'"
'~~Rffp.ci:of f~ilure to furnish security.

E~

1f~~~~k:it\,;;).

,Coininissions.

Com'missions to examine 'I11itness6S.

I. Cases in which Court may issue commission to:
examine witness.

2. Order for commission. , "

3. Where witness resides within Court's jurisdiction.
4. Persons for whose examination commission may

issue. '. '

5. {:ommission or R~uest to examine Xwitness notwithinBritishIndia." ,

6. CourUo examine witness pursuant to, co~mia-
sion. . ..-

7. Return of commission with depoSitiOnS pEwit-
nesses. ,

8. When depositions may be read 1n evidence.

Conzmis$ions for local in'11estigations.

9. Commissions to make local investigations.
10. Procedure of Commissioner.

Report and depositions to be evidence in slJit.
Commissioner may be examined in person.

Commissions tn examine accounts.

II. Commission to examine or adjust accounts.
12. Court to give Commissioner necessary instruc..

tions.
Proceedings and report to be evidence.
Court may direct further inquiry.

Commissions to make partiti9ns.

13. CommIssion io'Ii'iak",' partition of immoveable
property.

[4- Prl'cedure of Commissioner.

General provisions.

15. Expenses of commission to be paid into COlJrt.
16. Powers of Commissioners.
17. Attendance and e;amination of witnesses before

Commissioner.
18. Parties to appear before Comrr.issioner.

ORDER XXVII.

Suz'ts by or against the Government 01' PubUc
Officers J'n their ojjidal capacity.

I. Suitsby or against Government.
2. Personsauthorizedto act for Government.
3. Plaints in suitsby,or against Government.
40 Agent for tJoverriment to receive process.
5. Fixing of day for appearance o~ behalf of

Government. '

6. Attendance of person able to answer questbns .
relating to suit against Government.

7. Extension of time to enable public officer to muk~
reference to Government.

8. Procedure in suits against public officer.

ORDER XXVIII.

Suits by or' agaz'iHt MUitary Men..

I. Officers or soldiers who cannot obtain leave may
authorize any person to sue or defend for thom.

2. Pers(\ns so authorized may act personally or
appointpleader. .

3. Service on perso,? so authorized, or on his pleader,
to ue good sen'lCe. '

ORDER XXIX..

Sut"ts by or agaz'nst Co,rporatt"ons.
!. Subscriptionand verificationof pleading.
2. Serviceon corporation. '.
~. Powerto requIre personal attendanceof officer"r

ccrporatlOu.
r,



"'i,-':~~'~i;;i'1'(i~'1it:;;c"H$.,.i,i;;;~",,' , '

"y Or tJgai,!s{ flrm$' ,mil Pe1'sor.$ carry.
!/ton}uslness, tnnames othe1' than thdr
It,' '

ii'" , i"

"ti.S~ing of partners in name of firm,
.:.Disclosure of partners' names,
:;:Service. '

:"Rizht of suit on death of partner.
S.'Notice in what capacity served.
S, t\ j)f'8~{t'ance of partners.
7, ~,(o'appeamnce 'excc.pt by partners.
S, Appearance under protest,
9. Suits between co-partners.

10. Suit against person carrying on business in namE'
other than his own.

ORDER XXXI.

SUt'tsoy or agat"nstTrustees, Executors and
Admt",it'strators.

j ,

- iI. Representation of beneficiaries in suits' concerning
property vested in trustees, etc,

2. Joinder of tmstees, executors and administrators.
3. Husband of married executrix not to join,

ORDER XXXII.

Suits oy or agaz'nst Mz'nors and Persons of
Unsound Mt'nd.

I. Minor to sue bv ;;zxt frit::1rl.
3. \~ here su.t is institL:teu.,'ithout next friend, plaint

to be taken off the file.
3. Guardian for the suit to be appointed by Court

for minor defendant.
4. Who may act as next friend or be appointed

guardian for the suit.
5. Representation of minor by next friend or guard-

ian for the suit.
6. Receipt by next friend or guardian for the suit of

property under decree for minor, .
7. Agreement or compromise by next friend cr,

guardian for the suit.
S. Retirement of next friend.
9, Removal of next friend. ,

10. Stay of proceedings on removal, etc., of next
friend. '

I I. Retirement,removalor death of guardian for the
suit.

12. Course to be followedby minor plaintiff or appli-
cant on attaining majority.

13. Where minor co-plaintiff attaining majority
desires to repudiate suit. .'

14. Unreasonable or improper suit.
IS. Application of rules to persons of unsound mind.
16. Saving for Pdnces and Chiefs.

ORDER XXXIII.

Sut"ts oy Paupers. '

I. Suits may be instituted in forma pauperiv.
2. Contents.of application.
3~ Presentation of application.
4- Examination of applicant.

1£presented by agent, Court may order applicant
to be examined by commission.

5. Rejection of application.
6. Notice of day for receiving evidence of appli.

cant's pauperism.
,. Procedure at hearing.
8. Procedure it appiication admitted.

,9. Dispaupering.
10. Costs where pauper succeeds.
II. Procedure where paup!!1'fail!..
12. Government ,may apply for payment of court-

fees.
13. Government to be deemed a party,
14. Copy of decree to be sent to Co!1cctor.
15. Rdw I'i!to a1Jowapplicant to SW";1,>pa!lper to bn

su'bequent application of !iJ.e nature.
.6, C ;51"

:Su#~ rellflngto ,Mo',.fl!4get°f.{JfJ~~V!a
, , Property.' ",~,.':,','

t. Parties to suits for foreclosure, ~leand;l'edf;n
tion ,o."">;"';"<';";"j"

2, Prelit~inary decree in foredo;u~~tiitj~;;:i;i~~'.~t;~
3. Final dp.creein foreclosure-suit;',,' : ' ", ;,,' ~

Power to enlarge time, ~.~i"",,~.;
Discharge of debt. '

4. Preliminary decree in suit fot' s;:)I~.
Power to decree s;<,!ein ion~cb;>u;","~uit.

5. Ftnal decree in suit for sale.
6. Recovery of balance due on mortgage.
1. Preliminary ciecreein redemption-suit.
S. Final decree in redemption-suit.>,'

Power to enlarge time. , - .
9. Decree wh..re nothing is found due or whe

mortgagee has been overpaid. "" '

10, Costs of mortgagee subsequent to decree.,
I 1. Right of mesne mortgagee., to redeei11 and, for

close. ' ,~

J2: Sale of property subject to priormortga
"

g~. >\
,

'

,13. Application of proceeds. , i';'
14. Suit for sale necessary to bring mortgage<! p~

perty to sale, . .
IS; Charges.

ORDER XXXV.

Interpleader.

t. Plaint in interpleader-suit.

2. Payment of thin;z cl"imed into Court. ",~3. Procedure where defendant is suing
,

plainti~. 'J
,

'!

4- Procedureat firsthea:-ing. ;;i~
5. Agents and tenants may not institute int!

pleader-suits.
6. Charge for plaintiff's costs.

ORDER }?.:tXVI.

Specz"al Case. 'II

I. Power to state case for Court's opinion.; ~
2. Where value of subject-matter must be stated;
3. A~reement to be filed and registered as suit."ij
4 Parties to be subject to Court's jurisdiction. !
5. Hearing and disposal of case.

ORDER XXXVII.

Summary Proc~dure on NegoNaOle Inst
ments. .

I. Application of Order.
2, Institution of summary suits upon

chang-e, etc. c
3, Defendant showing defen~e on merits to'h:

leave to appeal'.
4, Power to set aside decree.
5. Power to order bill, etc., to

officer of Court.
6. Recovery of. cost of noting

dishonoured bill or note.
7. Procedure in suits;

ORDER XXXVIII. ...

Arrest and Attachment beforefudf!menll

Arresl beforejudgment.

I. Where defendant may be called upon to fl
security for appearance.'

2. Security. '

3. Procedure on application by surety t
(k\rgcd,

4. P.ocedure wherc defendant fa:Js to fuc",.h
or fhHl fresh s"';ilrit~..



.t '

~;nent bifortJjudgment.
,. ,', "" . "",

:ihQai\"tmay be cat1edupon to furnish
'iii-productIOnof property.
htwhere cause not shown or security

iisned:'
makinl{.attachment.

~tion of ~faim to property attached before
nt. ' '

c,f-4Ittachment when security furnished
dismissed.
lent before judgment not to affect rights
ngers, nor bar decree.holder from apply-

,r sale. '

ty attached before judgment not to 'be re-
bed in execution of decree:

~~ural produce not attachable before judg-

ORDER XXXIX.

lnjunctz'ons and
Orders.

c TtJmporaryinjunctions.
'in which temporary injunction

Ited.
:tion to restrain repetition or continuance of
ch; ,

ie granting injunction, Court to direct notice
!pposite party.
r for injunction may be discharged, varied or
aside.
iction to corporation binding on its officers,

h1ierlocutory I

I

may be

Interlocutory orders.

',to order interim sale.
ion, preservation, inspection,
latter of suit.
~tion for ~uch orders to be after notice.
party may be put in immediate possession

nd the subject-mattLT of s'lit.
lit of money, etc., in Court,

i

etc., of sub- I
I

I
I

ORDER X;".

rppointment of Receivers.
Itmentof receivers.
eration.

~ment of receiver's duties.
Collector may be appointed receiver.

iil/s from Original Decrees,
--,° I

f:appeal. '

0 accompany memorandum.
i of memorandum.
which may be taken in appeal.

n or amendment of memoral1dum.
several plaintiffs Or defendants may obtain
, I of whole decree where it proceeds on

common to all.

of proceedings and of execution.
\

Appellate Court. '

'Court which passed the decree.
~ in case of order for execution of decree,
led from. ,
rity to be required from the Go.,lernment
Iblic officer in certain cases.

of powers in appeal from ordtr made
' :ution of decree.

,,:p,iure on admission of appeal.

. "'of memorandum of a'ppeal.
:)f nppeals. '
't~'Court may require appellant to furnish
hf(\r costs.

~~\appel1ant resides out of British llldh.
(!Werto dismiss appeaJ witl'out <;ending noL:(.l:to,Lcwer Court.

;t.YJvf hearing appeal.

...

'RULES;'

13. Appellate Court to give notice to Cow-r whose.,
, decree appealed from. ' , '. '

Transmission of papers to Appellate Co~rt~.. ,
Copies of exhibits in Cqurt whose decree appealed

from. .
14. Publication and service of notice of day for tle!,r. ,

. ing appeal. '

Appellate Court may itse1f cause nc;ltice to beserved. '

IS. Contents of notice.

.

Procedure on hearing.

16. Right to begin.
17. Dismissal of appeal for appellant's dl'.fault.

Hearing appeal ex parte.
18. Dismissal of appeal where notice not served in

consequence of appellant's failure to deposit
costs.

19. Re-admission of appeal dismissed for default.
20, Power to adjourn hearing, and direct persons

appearing interested to be made respondents.
21. Re-hearing on application of respondent against

whom ex parte decree made.
22. Upon hearing, respondent may object to decree

as if he had preferred geparate appeal.
Form of, objection and provisions applicable

thereto.
23. Remand of case by Appellate Court.
24. Where evidence on recc'rd sufficient, Appellate

("ourt may determine case finally.
25. \Vhere A ppellate Court may frame issues and

refer them for trial to Court whose decree
appealed from.

26. Findings and evidence to be put on record.
Objections to finding.
Determination of appeal.

27. Production of additional evidence in Appellate
Court.

28. Mode of taking additional evidence.
29. Points to be deli ned and recorded.

JutlgmBllt in appeal.
3°. Judgment when and where pronounced.
31. Contents, date and signature of judgment.
32, What judgment may direct.
33. Power of Court of Appeal.

, 34. Dissent to be recorded.

Deer" in apptJal.
35. Date and contents of decree.

Judge dissenting from judgment need not sign
decree.

36. Copies of judgment and decree to be furnished
to parties.

37. Certi"ed copy of decree t9 be sent to Cour~ whose
decree appe~led from. '

ORDER XLII.

Appeals from Appellate Decrees.
I. Procedure.

ORDER XLIII.

Appeals from Orders.
1. Appeals from orders.
2. Procedure.

.
ORDER XLIV.

Pauper Appealr.
I. \Vho may appeal as pauper.

Procedure on application fo,'
appeal.

2, Inquiry into pauperism.

/\limbsion of

ORDER XLV.

Appeals to the Kz'nf. in COlt1ZCU.
I. .' Decree" defined.
2, Af'plic~ltjO!' to COUi'~ \-:)-.,se deccr;? C0:r.r-:;lir.!cd

ci
3, C',l[: rea", ;L to vaIn',: or !;tne5!;,
4.Coc"';:1,:' ,,;;r,.,;:,

,to



L~.'::: "",," ',': :", ",;cO'" "", ',"" ,.,"

5,'-Remi~~ion(jfdi~put~:!O; ",.,,~ffirst inStanCe.
6. EffecfofrefuSal;ofcertifii: ' ,

'~ ""'., Se<;udtyanddepol?it requi~d on ~ani of cert I-:..,~ ~ ficate; '" ." ,

;' 8. 1tdmissionof appeal and procedurethereon. .

"9. Re~'ocation of acceptance of security.
10. Power to order further security or payment.
I I. hriect of failure to comply with order.
12. Refund of balance deposit. .
13. Powers of Court pending appeal.
14. Increase of security found inadequate. 0'"
15. Procedure to enforce orders of King in Council.
or; A,pDC.,! r.,,] ()'der n;1<iting- tc e~'er:ltion.

ORDER )~LVI.

Reference.
I. Reference question to High Court.
2. Court may pass decree contingent upon decision

of High Court,
3. Judgment of High Court to be transmitted, and

case disposed of acc?rdingly.
4. Costs of Ijeferenceto High Court.
5. Power to alter, etc., decree of Court makingreference. .
6. Power to refer to High Court questions as to

jurisdiction in small causes.
7. Power to District Court to submit for revision pro-

ceedings had under mistake as to jurisdiction
, in small causes.

ORDER XLVII.

I. Application for review of judgment.
2. To whom applications for review max be made.
3. Form of applications for review.
4. Application where rejected.

Application where granted. '

5. Application for review in Court cousistin!; nf two
or more Judges.

6. Application where rejected
7. Order of rejection not appealable.

, Objections to order granting application.""'"
S. Registry of application granted. and order for~ . .

rCLearIng. ,

9. Bar of certainapplications.

~2

. ;~~-, ,> '."~'
'" "",..'", .

"
-,

V-'0'_', .
..

. --.
" '"

.

.'f . '.~ Mt"scellanl!()Uf~, ';;;;
I. Process, to be served at' expense of

Costs of service.
2. Orders and noticeshow:served.
3. Useof formsinappenPJ~ .

ORDER XLIX.

Chartered; High Courts.

I. Who may serye,processes of Hisrh C,~.
2. Saving in respect of Chartered Higij~
3. Application of rules.

ORDER L.

Provincial Small Cause COtl~;!
I. ProvincialSmallCauseCourts.'

ORDERLI.

Presidency Small Cause£ott~

1. rresidency SlIlallCause Courl!$.
, .'

ApPENDICES TO THE FIRST

FORMS.

A. -PLEADINGS.
n" .. .

r. ~ ;"::,, (0; su . >.

2. Description
case!;.

3. PI.pnts.
4. \Vritten statements,

B.- PROCESS.

C.-DISCOVERY, INSPECTION AND

D.-DECREES.

E.-ExECUTION.

F.-SUPPLE MENTAL PROCEEDINGS:'

G.-ApPEAL, REFERENCE AND RBY!I
H.-MISCELLANEOUS. ;".!'

$- ...... ~

'.."
,,"'..

.~


